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__'&ARDAR SWARAN SINGH SOKHI : 
He has not replied : under what circums
tances the fine was refunded.  Have the 
Government issued instructions to the 
■authorities concerned not to impose any 
duty or fine on teams coming back after 
winning?

SHRI PRANAB KUMAR MUKHER- 
JEE : So far as refund is concerned, we 
thought that they had brought some pres
tige for the country and so far as the ques
tion of fiae was concerned, wc could waive 
the fine. But so fa r as duty is concerned, 
Government  cannot  take  the  view 
that no duty shall be imposed on goods 
brought by a winning team m excess of 
what they could do; we cannot take that 
view.

SHRI SOMNAfH CHAT1ERJEE : 
May I know whether  the  players and 
officials of the team had themselves dis
closed the items that were brought or the 
customs authorities had to find them out 
by searches?  How many were the items 
which had to be discovered by searches?

SHRI PRANAB KUMAR MUKHER- 
JBE : The first proposal was whether the 
officers of the team could provide a conso
lidated list of the items brought by the 
players.  Ihey could not give that hit. 
As a result each had to be asked what he 
had and each gave it and produced other 
documents.  Whatever they said was taken 
on the face value.  •

SHRI SOMNATH CHATTERJEE • 
Therefore, there  was no search?  I am 
trying to fiad out whether the players 
realised that they should disclose and lea ve 
it to the Government to decide whether 
fine should be paid or not.

1 HE MINISTER OF FINANCE (SHRI 
C. SUBRAMANIAM; : I do not think 
there was any attempt at concealment. 
They had brought the articles bonafide 
and unfortunately they had to pay a duty; 
beyond ft certain limit penalty also had to 
be levied.  I hope the House would agree 
that they may be heeoes but heroes should 
observe Hie law more than the others.... 
(hmmtfims) I do not think there was 
*»? attempt at concealment*
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB MUKHERJEE) : (a) and (b)  A 
statement is laid on the Table of the 
House.

Statement

Of the 24 complaints, 14 were found to 
be anonymous or pseudonymous, 5 ori
ginated from the Member* of the Public 
and the remaining 5 from the Members 
of the Staff.  None of the 9 complaints 
in which investigations have been completed 
so far, have revealed any serious lapses 
on the part of the officers  warranting 
regular departmental proc<tdings against 
them.  In 6 of these cases, the charges 
have been found to be baseless and in the 
remaining 3 cases, a warning has been is
sued to the officers concerned only for 
certain technical lapses.  It will not be in 
the interest of administration and morale 
of the Services, to furnish at this stage parti
culars of officers against whom complaints 
have been received.  As already indicated 
in reply to the previous Unstaired ques
tions, the allegations made were about 
corrupt practices and departmental irre~ 
gularities.

w m  : *r> ftror mt 

*y$t afks*  fft  folW  |f%



It Onrf Annmt APRtt is* tm Qnt Amm

w»* §9 ^

fwsum wfM  f,$%sp*

2-3-73  «ft fjjSET *PT ̂ TT

6-3-73̂ apFSflf P̂fST  TFTJC ̂ 

fan, for*rnrcr 3rf*nnf«ff̂

WTnr vtf w c ^farr,?fl4*rw T 

*T$flT£fa *PTT  STRT WRJl

% tft f̂fanc | ir  m  3rNmfTJff *>> 

faflWfff  «C«tT% | afo; 'W  tffâ rfrzft
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SHRI PRANAB KUMAR MUKHLR* 
JB* : So far as the complaint of the hon. 
Menobfr himself is concerned, he wrote to 
th« Collector of Customs and the Collector 
cent a reply.  There was correspondence 
between the hon. Member and the Collec
tor of Customs. So far as these 34 com
plaints in the statement, they have not 
come front the Members of Parliament or 
the members of the  State  Legislature. 
Regarding the question of inquiry, if there 
is any specific allegation  against  any 
•ficer, it could be looked into.
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SHRI PRANAB KUMAR MUKHBR- 
JEE : Whenever we receive any charges
of corruption against any officer, we loo* 
into them.  Sometimes even anonymous 
and pseudonymous complaints are looked 
into to see whether there is any substance 
m them.  If the hon. Member has any 
information* he can pass it on to us. We 
will look into it; whatever agencies are 
there for investigation will go into looking 
those charges.
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SHRI PRANAB KUMAR MUKHER
JEE : Tf the hon. Member looks into the 
statement which I have laid on the Table 
of the House, he will  find that  out of 
24 complaints, in six cases the charges have 
been found to be baseless and in three cases 
a warning has been issued to the officers 
conccmed only for certain technical lapses,
II the hon. Member has in mind Shri 
C ha van’s  reply  to  that  particular 
question, it was also discussed on the floor 
of the House, on the basis of the complaint 
of the hon. Member.

SHRI M. C.  DAGA :  Sir,  be  kas 
not replied to my question.  Suppose 
there are certain complaints which are 
unsigned. Will the Government take cog
nisance of thos e complaints or not?,

SHRI PRANAB KUMAR MUKHBH* 
JBE : Welook into tfc«n» But we cannot 
give * blanket assurance that all aitony* 
mous or paeudonymous complaints will fee 
looked Into. We try to «etify> Hie fttefcfr 
first. v  .
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SHRI PRANAB KUMAR MUKHER* 
JEE : Whenever some complaints come 
we look into them.  If it is found  that 
inquiries against some officers are called 
for, we will entrust them to some agencies. 
But all types of cases cannot be given to 
an independent agency.  Of course, when 
complaints are levelled against a particular 
officer, he is not entrusted with the task 
of looking into that complaint.
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IHE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE) : (a) and
(b)  A statement showing the value of 
assets in respect of 3 industrial and business 
houses having the largest ashet* is laid cn tbe 
Table of the House. Placed in ibrary. 
St* No. .T. 946*75l-

(c)  and (d)  Many  of the industrial 
and business houses own or control more 
than one company or concern and, theie- 
fore, the required information can be col
lected and supplied only if the names of tbe 
particular companies or undertakings about 
whom information is required, are speci
fied.

(e)   Under the Banking Companies Act 
and the State Bank of India Act, commer
cial Banks are not expected to divlge in
formation in regatd to  loans offered by 
them to commercial houses and thus in
formation in this regard cannot be supplied. 
As regards the assistance rendered by fi
nancial institutions, the required infcima- 
tion can be collected and supplied if the 
names of the particular companies under
taking* about whom information is sought, 
die specified.
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